
" 

IN THE tliGH CQ!JRT OF MEGHALAYA 


SHILLONG 


Statement ahowlnc the catecory wise & Beach wise number of c:aaeo of lnatitutlon, • 
Disposal and Pendency In reo~c:t of the HIP Court of llfeCbalsyo 

WE F 01 11 2016 TO 30 11 2016. . . . . . . 
SI.No Categol'}'orCases 

CatL-gol'}'or Opening institution O~po61\l 
Pc:ndin&as 

lknehe.o Balllflce onao.u.Z016 

(RFA) Regular tlrst S/8 5 1 6 
1 Appeal 678 

(MA.F) Mise Appeal l'lrol 
878 

2 
0/8 

(RSA) Regular Second SIB 7 1 8 
3 AI>(>CIIJ D/8 

(CRP)Civil Revision S/8 28 3 2 20 
4 Petition 0 / 8 

s 8 6 3 3 

5 Review Petition D 8 " 2 1 
t•ill 1 1 
sin 

0 (:'IIC) Mise Case (CivU) D)D 
p 8 

(WPC)Writ s D 304. 46 24 416 
., 0 8 59 2 4 57• Petitlons(Civil) 

1' IJ 1 1 

8 (CA)Company Appeal 
s 8 1 1 
0/B 

(C.Ptn) Company S/8 " 4 
9 Petition 0/8 

(PIL)Public Interest 
Sl\ 

10 DB 14 14Utlgnllon 
I' n 2 2 

(WA)Writ Appeal 
so 

ll 
0/B 63 664 1 

(Test.Case)Teotnmentary s II 1 1
12 

Case 0 B 
(Coot Case C)Contemp s 8 20 1 10 

13 CaseCiviJ 0 / B 
TR.P.(C)Transfer Sin 1 1 2 

L4 Petition Civil 0/B 

15 
(MAC)Motor Accident SIR 

Chum 0 8 

16 (ITA) IncomeTnx Appeal 
s n 
0/8 

17 (SA) Second Appe.ul s "n II 

18 (PA) l' irs:t Appeul s n 6 6 
0 II 

19 Arbitration Petition s ll 2 2 

0 II 

(Crl A) Criminal Appeal 
s 8 6 6

20 
0 /8 10 I 1 10 

21 
(Crl Rev Petn) Cnmlnal SiD s 2 " Revision Petition D/0 

(Crl Petn) Criminru sm 10 2 8 
22 Petition 0/D 

Contempt Case (suo- STn 
23 moto) 0/U 1 1 

DaU Application S/8 3 2 1 
24 IAntlclpato~ Bo.U( . 

BAIAD 0/ll 

(W.P.Crl) Writ Petition S/ll 
25 (Criminal) (linbens 

Corpus) 0 /8 1 1 

26 (Crl MC) Criminal Mise SIB 
Case DID 

(Trp P Crl) Trnnsfu S/D 1 1 1 1 
27 Petition(Criminal) 0/0 

(Coni Case Crl) sin 
28 Contempt 

0/8Case(Crimim>l) 

29 Arbitl'tltion Appcnl S/B 
DIU 

Election Petition 
S/u 1 I 

30 
0 /8 

31 
Company Appllcntlon S/0 1 1 

(C.Appln) 0/n 

32 
FirstAppeal from S/B 1 1 

Order(FAO) o/o 
TOTAL 654 64 47 671 
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